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Bank Guarantee amounting to Rs. 22,50,000 submitted by Adhunik
Power and Natural Resources Limited under BPTA dated
24.2.2010.
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Shri Saransh Shaw, Advocate, APNRL
Shri Vineet Sarawagi, APNRL
Shri Swapnil Verma, PGCIL
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Ms. Jyoti Prasad, PGCIL

Record of Proceedings

Learned senior counsel for the Applicant submitted that the Applicant has filed
the present Interlocutory Application (1A) for seeking directions to PGCIL for return of
the Bank Guarantee amounting to Rs. 22,50,00,000 submitted by the Applicant under
the Bulk Power Transmission Agreement dated 24.2.2010. Learned senior counsel for
the Applicant further submitted that the said Bank Guarantee dated 24.2.2010 is
expiring on 30.9.2017 and the Applicant would be renewing the same.

2. Learned counsel for PGCIL submitted that the Commission vide RoP for the
hearing dated 19.1.2017 had observed that since the matter relates to relinquishment of
the Long Term Access granted by PGCIL, the matter shall be kept in abeyance till the
final disposal of Petition No. 92/MP/2015 pending before the Commission.

3. After hearing the learned senior counsel for the Applicant and learned counsel
for PGCIL, the Commission admitted the 1A .
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4, Learned counsel for PGCIL requested for time to file reply to the IA.

5. The Commission directed the Applicant to serve the copy of the IA on the
respondents immediately, if not served already. The Commission directed the
respondents to file their replies by 5.10.2017, with an advance copy to the Applicant,
who may file its rejoinder, if any, by 13.10.2017. The Commission directed that due date
of filing the replies and rejoinders should be strictly complied with, failing which, the
order shall be passed based on the documents available on record.

6. The Commission observed that since the order in the main petition is reserved, a
view will be taken on the IA on the basis of written pleadings and there will be no
hearing of the 1A to which learned senior counsel for the petitioner and the
representative of PGCIL agreed.

By order of the Commission
Sd/-

(T. Rout)
Chief (Legal)
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